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HON'BLE DINESH PATHAK, J.

In Re: Civil Misc. Abatement Application No. 254634 of 2009.

1. Instant abatement application has been filed to dismiss the instant writ
petition on the ground that the heirs and legal representatives of the deceased
petitioner nos. 1 and 2, who have already died 10 years ago, have not been
brought on record. It is further submitted that the contesting respondents
have also died and till date no substitution application has been filed.

2. In view of the above, no cause of action survives to maintain the instant
writ petition.

3. As such abatement application is allowed and the writ petition is
dismissed as abated.

In Re: Writ Petition

4. In view of the order of the date as mentioned above, writ petition is
dismissed as abated.

January 5, 2026
vkg

(Dinesh Pathak,J.)
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